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AN PN TA MMAR N AYA K* 
Aged about 44 years, 
S/6.Late Karunakar rayijk, 
Villages Odamg,, 
POI AkhuadakhiTNi,, 
Via: Patkur a, 
Ps:Patkura, 
0 IST, IWIDRAPEARA, 	 *0000 	 Applicart. 

By le-V al pr,2c"Citioners 'Mr.7), P,Dhalsama,,t,, Advocate 

-Versus- 

U-Jo-, Of Trdia represe-ted through 
its Director Geeial of Postz;,Govt. 
Of T-dja,Mi-j.stry of Com,,nunj-atj0r s,, A 	 I- 

Departme,-t of POsts,T)ak Tar BI-iawar,, 
New Delhi-110 0,ij. 

Chief Postmaster Gener2lOrissa Circle, 
Bhub;,~r es~,jar,District-TMurda. 

Director of Postal services, Orissa, 
Bhub an eswar, Dist. Xhurda. 

Superirte~,dent of Post Offices, 
Cuttack, North Divisior* 
Cuttack-753 001, 

IrsPectOr Of Post Offices, 
At/Po/.Dist,Kendrapara-754 211. 	 Re spon den ts. 

By legal practitboers Mr*'TJ-'3-MOhaPatrQ*S'BriOr Starding Coursel. 
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0 P. D ~E 	R 

IM.as  B ,N .-SO M. VICI:~-Cl IAJ IMU t 

Shti An an ta Mimar N ayak has filed this 

Original Application under section 19 of the 

Administrative Tribunals Act,1985 ventilati-19 his 

grievarces that Respondents 4 and 5 have rot given, 

him appointment against ary post of GDS;ror has A 

been shol~m the consideration behrg a retrenched 

ca-didate,as ?er the circular issued by the Director 

General of posts, 

2. 	r1he u-disputed facts Of this case are 

that the Appjj-c:yt w,,~s a.o-ooi-ted as EDDA -Cum-MM,,r,- of 

Bagada Extra Departme,,tal Bra-ch Post i,-)ffice j, the 

year 1983 1- the vace-,,cy caused on accatwt of put 

Off duty of the perma~,ent ircurmbe,,t. 11he `Ip?ljc,-rt 

co"tirued to serve ir that capacity till 16-05-1986 

i.e. morethar three years continuously ;when Lis 

services were termirated om account of a'Opoi?,tment 

of ore Shri Rama Cham , dra Mallick, Since tlier. he has 

been knocking the doors of the Respordents to give 

him the benefit under Director Gt-neral of posts 
relevant portion of 

Circular dated lath may,1979 and 30th December,1999,-/. 

which reads as under : 

"1. 0 	
Xx xx Xx, 

2. 	Offorts Should be made to give altennative 
employmert to ED Agents Who are appointed 
PrOvisio-ally and subsequently diSCharqed from 
service due to admi-istrative reasons,if at the 
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time of discharge they had put in rot less 
than three years' continuous approved service. 
In such cases,.their names should be j,rcluded 
in the waitirg list of ED Agents discharged 
from service, prescribed in DG,P&T Letterffe, 
43-4/77- Per,, dated 23-2-1979. 

3, 	These instructions may be brought to the 
rotice of all Appoirting Authorities". 

The Applicat had also visited this Tribural ir earlier 

round of litigation in O.A.*,Io.551 of 1993 wij& was 

disposed of by order dated 31-07-1998 directing the 

Responde"ts to consider his cardidature alongwith 

other car,& idates should he apply for any post of CDs 

and also to take into c&sideration his past service 

ir accord,-*,ce with law as laid down by the ruil Berch 

of Ce?,tral Administrative Tribunal at Ernakulam reported 

in 1992(3) SLR 190 (G. S.Parvathy v,, Sub Division al 

IrspeCtOr (Postal) and others)l The grievance of the 

Applicant is that Irspiteof the said directior of 

t1i i s Tribun al, he h as r ot been f avoured with any 

appo in tmem t,, 

3. 	We have heard learred cour, sel for both 

sides and have also perused the materials placed or, 

record i-mcluding the Director Gereralls circular as 

quoted above, ' As the Director General of Posts has 

laid down a scheme for providing alteriative a-opoi-tmeri t 

to ED Agerts who are appo#,ted provisio-ally and 
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subsequer, tly, discharged from service due to 

admi-istrative reasc),,s,if at the time of djsr-,j-ijrqe 

they had put Jm ".ot less than t1iree years# co-tinuous 
I'L service,we see To reasc>, why,,,Atme com side ratic>.i was 

"Ot shown to this Applicant wher he app,--,---~;~-cherl the 

Respo-de-ts, However,lot of ti,-,ne has passed in the 

meantime and it appears, the Appli.cant was de,,ied 

of the benefits of the Director Gererall s circular 

q,Uoted, above; which specifically provides for 

alternative employmert to an ED Agent who discharged 

after retenderirg morethar, three years contivuous 

service ard such a consideration has to be made 

,not j~a comb-,Ir- 	4 z*4, witi, :y,, ex r7a-ndidates but befoce 

9 public advertisemen t of the post. Ime also 

tb,derstand that this is a procedure followed in all 

such cases of the Respor den ts-Dep artmen t~l That 

being the case,,we direct the Respo-dents to consider 

the ca-didature of the Applicant strictly in terms 

of para 2 of the Director General of Posts Circular 

quoted above.J 

4. 	In the result.. th-Is OrIgI7,alAp I 	I . pl 4 c at;.o,, 

is di-sposed of in the aforestated terms.vo co,sts, 
C 
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